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S. S. GARG 
 

 No one has appeared on behalf of the appellant. An 

adjournment request has been received from the learned Counsel 

for the appellant. Perusal of the various orders shows that this case 

has been listed more than six times and every time, the learned 

Counsel for the appellant has sought adjournment and there is no 
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justification to adjourn the matter. On the last date of hearing, last 

opportunity was given to come and argue the case but despite of 

that no one has appeared today also. As the matter pertains to the 

year 2012, it appears that the appellants are not interested in 

pursuing their appeal. Hence, the appeal is dismissed for non 

prosecution with the liberty to the appellants to seek restoration by 

moving appropriate application giving sufficient reasons for non-

appearance. 

(Dictated and pronounced in the open court) 
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